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2907 Business of the
House

13 DECEMBER 1956 Hindu Adoptions and 2908
Maintenance Bill

BUSINESS OF THE HOUSE 

Mr. Depaty-Speaker: I have to  in­
form the House that the Speaker, on 
the advice of the Businê  Advisory 
Committee, has allotted 5̂ hours  lor 
the  Supplementary  Demands  for 
Grants (General) and the  connected 
Appropriation Bill, and 2̂  hours ioT 
Supplementary and Excess  Demands 
(Railways) and the connected Appro­
priation Bills.

In respect of  Supplementary  De­
mands for Grants (General) the fol­
lowing time has been allotted to the 
various groups of Demands:

(i) Ministry of H >me Afibiis 2 hours 
(De lands N s. 52, 52A, (with  Sjpc-

 ̂ 53> 53A, 54» 57A a d 61)  dal  refer­
ence  to 
Demand 
Nos.  53, 
53A  «.d
57A)

(ii) Ministry  of Commu"i- 45 mi utes
cations (D.*ma ds Nos. 9 (with spe-
and 116) dal  refer­

ence  to 
A.iation).

(iii) Ministry of  Production 
(Demands  Nos. 98 and

138) I hour

(iv) Minis'ry of Natural Res-
oUiC s a :d Sdenrific Re­
search) 45 mi utes
(Demands Nos. 78 and 86)

(v) Ministry of Rehabilitation 'j 
(De..iands Nos. 92, 93 I

_ and 94) >1 hour
(vi) Other Supplementary De- I
mands ibr Grams J

>U ADOPTIONS  AND  MAIN­
TENANCE BHil̂ ontd.

Mr. Depaty-Speaken  I  have  got 
about 12 names  with me.  We have 
six hours for this BilL  We started at 
2.10.  We will  be  consuming three 
hours  and 50 minutes  by 6 O’clock 
today. May I have an idea as to what 
should be the time  for general  dis­
cussion and for the  clause-by-clause 
consideraticm stage respectively?

Pandit K. C. Sharma (Meerut Distt 
South): Four hours for  general  dis­
cussion.

Sliii Tek Chand  (Ambala- Simla): 
May I submit that in view of the im­
portance of this Bill, perhaps the time 
deserves to be extended?

Mr. Depn̂-Speaker? That  is  one 
side of the picture and will be  con­
sidered later.  3ut, there is  another 
side also.  Now  that  most  of  the 
points have been submitted, we ought 
to place a limit on the speeches.  If 
each hon. Member wants half an hour, 
we would not be able to acconmiodate 
all the Members.  So,  would  it  be 
enough if every  Member is given 15 
mimites? '

Pandtt K. C. Sharma: Yes, Sir*

Shcl Tek  Chand:  It may  be  20
minutes.

Pandit K. C. Sliarma: You may give
15 minutes to me and 20 minutes  to 
Shri Tek Chand.

Mr.  Depnty-Speaker:  If  this  is
agreed to, I have no objection. Mem­
bers themselves  may  confine  their 
remarks to 15 minutes.  Shri Laksh- 
mayya.

Shri  Lakshmayya  (Anantaptir): 
While supporting' the  Bill,  I would 
like to congratulate the hon. Minister




